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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

CP No. 82/20Ql (OA No.l07/97) 

Date of order~ 5.6.2002 

Kanhaiya Singh aged· about 54 years son of }ate Shri Chanda 

' 
Ram, ·resident cf 70B, Purani Basti,- Nadiya Mohalla, Jaipur 

•• Applicant 

Versus 

1. Shri R.K.Vishnd, Director"·(Geology and 'Hoo), 

Sr. Dy. Director General,· Geological Survey of 

India (WR), 15~1£, Jhalana Docngari, Jaipur. 

2. Shri K.H.Khan, Chjef GEneral Manager, Mahanagar 

Telephon~ Nigam Ltd., New Delhi. 

Respcnde!'lts 

Applicant present in person 

Mr. N.C.Gcyal, counsel for respondent No.1 

Mr. V.S.Gurjer counsel fer respcndent No.2 

CORAM: 

HON'BLE MR~ H.O.GUPTA, MEMBER (ADMINISTRATIVE) 

HON'BLE MR. J.K.KAUSHIK, MEMBER (jUDICIAL)· 

0 R D E R (ORAL) 

This Cente~r.pt Petition has been filed alleging 

wilful discbedience of the: order dated 23.3.2001 of thie 

Tribunal paes~d in OA No.l07/l997. Noticee were issued to 

th~ respondents. Both the respcndent-contemn~rs have,filed 

the reply. It is admitted by the parties that the order ef 

the Tribunal has since been complied wi-th. The learned 

ccunsel fdr resp~ndent Ne.l submits that they have 

complied with the order. in time and delay, if any, is en 

the part of respondent Nc.2. The applicant prays for award 

cf cost in this case. Based en the facts and circumstances 

of this case, we are net inclined t6 award the ccst. Since 
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the ·rE'spon6e,?t.s have coiTipl ieo with the order, and there is 

no · wilful · oi sobedi ence on the part of._ the respondents, -
/ .......... 

this Contempt Fetiti6n is ~ismissed. -The· noticees are 

oischarged. 

~(Q~I~ 
(J.K.KAUSHIK) 

Merr.ber' (:J )' 
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(H.O.GUPTA) , 

Merr.ber (A) 
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